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Retirement age of employees of sick CPSEs

1974. SHRI AVINASH RAI KHANNA:
SHRI SHIVANAND TIWARI:
Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be

pleased to state:

(@ whether it is a fact that the Ministry is considering to bring at par the
retirement age of employees of all sick Central Public Sector Enterprises (CPSEs)
with other CPSEs; and

(b) if so, the details thercof with particular reference to the employees of
Indian Telephone Industries (ITI) Ltd.?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): (a) and (b) The Department of Public Enterprises is not
considering any proposal to enhance the age of superannuation of employees of all
sick Central Public Sector Enterprises (CPSEs) from 58 to 60 years. However, Board
for Reconstruction of Public Sector Enterprises (BRPSE) has been directed to
undertake in-depth examination with regard to enhancement of age of
superannuation from 58 to 60 years in respect of such CPSEs whose revival
packages have been approved by the Government and which will continue to be in
public sector after implementation of revival package, and thereafter make suitable
recommendations to the concerned administrative Ministry for obtaining approval of
competent authority. BRPSE has also been directed to ensure that the issue of the
enhancement of age of superannuation from 58 to 60 years is adequately addressed
while examining/recommending future proposals for revival of sick/loss making
CPSEs and that the revival package has specific recommendation in this regard.
BRPSE has not made any specific recommendation regarding enhancement of age

of superannuation from 58 to 60 years in respect of employees of ITI Limited.
Revival of sick PSUs

1975. SHRI NK. SINGH:
SHRI ISHWAR SINGH:
Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be

pleased to state:

(@) whether Government has decided to revive sick PSUs in the country;



